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Vs.
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Shri Dhruv Tiwari Advocate for the Appellant
Shri Sunil Kumar, Authorised Representative for the Respondent

Coram: HON’BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)
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FINAL ORDER No. 51008-51044/2019

ANIL G. SHAKKARWAR

Learned Counsel for the Appellant has submitted that this Bench should
not be hearing this matter because similar matters were heard by another
Bench and orders are reserved and for that reason arguing Counsel has
not appeared and the appearing counsel is not ready to argue. Therefore,

all these appeals are dismissed for non-prosecution.

[Dictated and pronounced in the open Court]

(ANIL G. SHAKKARWAR)
MEMBER (TECHNICAL)

(RACHNA GUPTA)
MEMBER (JUDICIAL)

BK



2

Customs Appeal Nos. 51153 to 51189 of 2019 [DB]



